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Constitution and the Representation of
the People Act, 1950.”

The motion was adopted

SHRI K. C. PANT : I introducet the Bill.

———

COMPANIES (AMENDMENT) BILL*

THE MINISTER OF COMPANY AFF.
AIRS (SHRI RAGHUNATHA REDDY): I
beg to move for leave to introduce a Bul
further to amend the Companies Act, 1956,

MR. SPEAKER : The question is :

*That leave be granted to introduce
a Bl further to amend the Companies
Act, 1956.”

The motion was adopted

SHRI RAGHUNATHA REDDY : 1
introduce the Bill.

10.13 hrs,

NEWSPAPERS (PRICE CONTROL)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : I beg to move :

“That the Bill to provide for the
Conirol, in the intezests of the general
public, of the prices of newspapers with
aview to ensuring that newspapers con-
tinue to function, 1 the prevailing con-
ditions, as effective mass communication
mecha and for secwming their availability
at fair prices, be taken into comsidera-
tion.”

Sir, the House will recall that with the
imposition with cffect from the 15th Novem~
ber, 1971, of an excise duty of 2 paise on
newspapers having a cinculation in excess of
15,000, & large number of newspapers all over
the country incveased their prices not ounly
to the extent of the excise duty but well in
exoms of it. The price ineresse was, however,
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not uniform. It varied from 3 paise to 8 paise,
including the excise duty in both cases,

‘The newspapers justified the price increae
sc on the ground that even apart from the
excise duty, there had been increase in cost,
and that they had been contemplating a
price increase entirely independent of the levy
of the excise duty. This argument could nat,
however, bc regarded as walid for at least
two reasons. First, the fact that even apart
from the excise duty, thc pricc increases
varied from 1 paisa to 6 paisc showed that
these increases were not entirely in response
to the cost increase which, even if they could
not be absorbed by the newspapers in the
normal way, could not have had such varied
cffect on their finances. Secondly, the cost
creases, whatever they may have been, have
had their infuence over a period of time, I
wish they should not have chosen the same
date, that 1s, the 15th of November when the
excise duty came into force, to 1ncrease the
newspaper prices. This naturally arouses some
doubts about their intentions.

The House will recall that this matter of
increases in the newspaper prices came up
for consideration on the 24th of November,
1971, in connection with the situation in
Calcutta where as a result of such increases
and the consequent strike of newspaper haw-
kers, the city has to go without newspaper
for a number of days, On that day, in a
statement in this House, I appealed to all
newspaper-owners to restrict their price ine
crease to the actual amount of the excise duty
payable by them. I am happy that the
Calcutta newspapers heeded this appeal, and
by reveming their earlier decision, agreed to
publish their papets at the pre-15th Novem-
ber prices plus the excise duty that had
then become payable. The newspapers in
other parts of the country did not, however,
follow suit, though I bad made it clear that
my apeal was directed to newspapers all over
the country, and that the same pattern would
be followed everywhere.

The House is aware of the keenness of Gow
ernment to hold the price-line, specially in the
present situation, where it is more than gver
necessary not 1o allow agy runaway prices, In
this effort to hold the price-line, the Govern.
ment naturally look upon the newspapers for

*Published in Gazette of India Extraordinary, Past 11, section 2, dated 21,12.71,
$lutroduced with the recommendasion of the Preiidons.
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help as the principal media to influence pub-
lic opinion. For this, therefore, they should
bave seta good example by not increasing
the price which was unrclated to the fact of
the situation,

Government are aware that there have
been increases in certain items of cost. To
what extent these increases can be absorbed
by the newspaper, cither in the present me-
thod of working, or by taking special steps
for this purpose, isa matter for detailed exa-
mination which, if the newspapers so desire,
Government will be ready to undertake.
‘There can, however, be no justification for
od hoc increases of different magnitudes by
different newspapers in response to the same
set of circumstances, The newspapers have
themselves claimed that they are the dissemi-
nators of information and knowledge. This is
indeed 80, but that is all the more reason
why the newspapers should exercise special
restraint in the matter of prices.

The Bill which I seek leave to place
before this House for consideration is intended
for this purpose. It enables Government to
fix prices but provides for revision and review
on the representation of newspapers. The
guidelines for determining the prices of news-
papers have also been specifically provided
for in the Bill. In placing the Bill before the
House, I am fully aware of the important role
which the newspapers play in a democracy
such as ours. It is indeed to strenghthen this
role, to increase the circulation of the news-
papers and to make them a more effective
media of mass communication that I fee] that
& Bill of this nature has become necessary.
As T have pointed out, the Bill is of an enab~
ling pature. It gives Government the power
to fix prices. It does not require Government
todoso. I would once again appesl to all
flempaper-huune, specially to those which have
increased their prices beyond the prices char-
&ed by them imamedistely prior to the 15th
November, 1971, to refrain from increasing
the prices beyond what they charged on that
day exoept to the extent of excise duty pay~
able by them, By doing so, they will make it
unnecessary for Govermment to issue sy order
under the Act which is now sought to be
pased. It will, however, beopen to news-
pipers to represent to  Goversmpent their,
difealties on the ground of cost increave, and
Government will, afrer due  consideration,
decide what price incresses, if any, would be

. )
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reasonable. It is only by acting thus that the
newspapers will uphold the best traditions of
the press and thereby further increase the
confidence the people have in them.

With these words, I beg to move that the
Bill taken into consideration.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the
control, in the interests of the general
public, of the prices of newspspers with
a view to ensuring that newspapers conti-
nue to function, in the prevailing condi-
tions, as effective mass communication
media and for securing their availability
at fair prices, be taken into comsidera-
tion.”

SHRI SAROJ MUKHERJEE (Katwa):
Mr. Speaker, Sir, I think every section in this
House will appreciate the purpose of the Bill
and welcome the Bill, the purpose of the Bill
being that the continued publication of news-
papers should not be disrupted and the
common man, the newspaper reading public,
may get paper ata fair price ; and for that, price
control is necessary. But through the Speaker
1 want to request the Minister in charge,—
though it is not her department—that as the
war is over and we have won victory, the
duty levied on the newspapers must now be
aholished.

In my opinion, the newspaper readers
should never be subjected to any impost by
way of a Jevy on newspapers because every
civilised country wants that the percentage
of newspaper readers should increase day by
day. If any such levy is imposed, the burden
will obviously fail on the readers. All sections
of the House want that the number of wews-
paper readers should increase and the publi-
cation of newspapers is not interrupted. But
regrettably, 1 caonot restrain myself from
saying that one of our colleagues here, 2
member of the ruling party, I am referring to
Shri P. R. Das Munshi-—he is not here—de~
manded in a public meeting in Calcutta that
Ganashak#i, the daily orgen of the CPIM in
West Beigal was mill coming out snd it
should not be allowed to come out. 1 do not
know how a Congressman professing to be a
democrat wants to stop the daily organ of
another party, 1 amo constrained o ak what
& Yover of demaocrucy be is
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Coming to the Bill, the Minister should
ook into the affairs of small newspapers. In
the Bill, it has been mentioned that various
diames of newspapers will be taken into
consideration while fixing the price of news-
papers. But it should have been more specific
coticerning the small newspapers because we
who run small and medium newspapers know
the difficulties of running them since the cost
of production in their case is higher than in
that of the big newspapers who have the
advantage of earning lakhs of rupees through
advertisements, They can lower the prices.
But in our case, the cost of production is very
high and try to increase the size of our papers
like the Ganashakti, we have necessarily to
increase the price. In our case, it was done
after the imposition of the duty because at the
same time we increased our size, We added
the duty of 2 paisc and increased the price by
another 2§ paisc for the increase in size. This
has to be conmdered by Government before
issuing orders in such cases, because there
may be cases where injustice may be done to
newspapers, big or small, if they are not
consulted and their statement accounts, cost
of production etc, are not analysed. I have
not put in any amendment to this effect, but
my request is that Government should look
into this factor before passing orders in each
case. 1 suggest there should be a small
parliamentary committee to advise the Minis.
ter so that the order in the case of each news-
paper does not prove wrong or unjustified.
‘This is necessary because if it is left to the
department, there may be discrepancies or
injustices done. To avoid that, the Minister
should take advice from a small parliamentary
committee or some such committee before
issuing final orders in the case of each news-
paper.

On the whole, we support the Bill, But
there should be protection for small and
medium newspapers and  consultation with
them before their prices are reduced. If the
suggestion of a small parliamentary cornmittee
is unacoeptable, let the Minister at least take
care to see that the smail and medium news-
papers are not hatd hit by their orders.

oft #1to e &} (wTA) @ AV
wery Wy, & o few w1 firdw s
g1 vren g dfs AR oft & agafl
war fis o Re $ifow wrw $fear B,
TO%Y W fivar a7 adt s oY e
wifow wrw chotr w g § vt
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wqq qed, (@ faw Fwenw 1
feram garr 3—
“It extends to that part of India
wherever the Government thinks fit.”
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availability of any newspapers or any class of
newspapers at fair prices, it is necessary or
expedient to do so, the Central Government
may, from time to time, by order published in
the Official Gazette, determine the maximum
prices which may be charged for such news-
papers  or newspapers of such class as may be
specified in the order.

wH faar § fF dea T ¥ W
g fere &< oY qrae @i 0y
T & w19 3@ uAte w1 @
aga Forew § 1 Qe e W oo v e
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i ¥ sgar § T qafeem @ gu oft
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uE Ty W wge gwr A e
wiwg e el a3 @ §, 7 @
fier wrr & gty A @wmat g0
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grey ¥ & Afew qfw w1 ok e
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SHRI ANANTRAO PATIL (Khed):
This Bill, though small in size, will have a
big impact and far-reaching effect on the
newspaper industry. As a Member of this
hon. House and a member of the press ine
dustry, I am obliged to place before the House
some facts and make a few suggestions for the
consideration of the Government.

1t is true that nearly 150 newspapers have
increased their price since 15th November
along with the excise duty. The incresse in

price ranges from 3 to 7 paise per copy. We
must go inte the reasons why this has
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When the excise duty was imposed, we
were expecting that Government would make
it compulsory that the increase should not be
more than the two paise, but the Government
did not take any such step, but when there
was a strike in Calcutta newspapers, Govern-
ment had made certain commitments to the
Calcutta newspapers, and 2o they thought it fit
to apply this to all newspapers in the country.
Government made an appeal on the floor of
the House that newspapers should voluntanly
reduce their ptices, but most of them did not
respond and this has compelled the Govern-
ment to bring this measure.

I am very glad that the Government is
fully aware of the interests of the readers of
newspapers, but while fixing the prices, it
should be done in relation to the number of
pages. We wete expecting that a statutory
price-page schedule would be laid down which
would help the small and medium newspapers
also. This arbitrary and unilateral increase in
pricc has been resorted to, you will find,
mostly by the big national newspapers which
are English newspapers. There are some
language newspapers also but they belong to
the chains and groups.

Suppose a newspaper having six pages way
selling at 12 paisc, and now it has increased
the price to 15 paise, one paisa in excess of
the excise duty, it is because the agents make
payment after 80 days and the newspapers
have to pay the excise duty per day. To
make good that loss, the small and mediam
newspapers have increased their price by one
paisa. So, the small papers should not be
equated with the papers which have increased
their price by seven paise and are having a
revenue of several lakhs by way of advertise-
ments.

In Clause 3 Government are taking power
to issue orders from time to time fixing the
maximum price. This is good, because the
readers would get the newspapers at a fair
price. Government have also enumerated
some guidelines for the fixation of the prices,
but they arc not complete, It is said in
clause 3(d), that certain relevant circumstances
will be taken into consideration, but the
circumstances have not been defined. I would
urge upon the Government to take into
considerstion the pumber of pages alsoin
fixing the price, Youmust take into considera.
tion the circulition amd alo the maximum
space given by the newspaper 0 matter snd
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to advertisement. There are newspapers which
give 16 pages out of which 12 pages carry
advertisements only. The rativ is 70 to 30
whereas the Press Commission recommended &
ratio of 35 to 65 or 40 to 60. The ratio has
gone reverse but Government has not done
anything. Also, the price should be related
to the pages. As I said you must take into
consideration the maximum space given to
matter and thc maximum space given to
advertisements. You must also take into
consideration whether it is a big, medium or
small newspaper and whether it is a English
newspaper or an Indian language paper and
also whether the paper belongs to a big chain
or group or it belongs to public trusts and
cooperative socicties. These classifications must
be taken into considcration while fixing the
price. The classification should not be on the
hasis of the classification of nerwspapers which
you have made in the case of salaries of
journalists for wage board award implementa-
tion. The classification must be on the basis
of arculation, thc revenue it gets from
advertisements, whether it is small, medium
or big newspaper and whether it is a langauge
newspaper or English newspaper. You should
also take into consideration the relation of
price to the number of pages. While moving
the Constitution Twenty-fifth Amendment Bill,
Mr. Gokhale said, the price-page schedule
was struck down because the Constitution
Twenty-fifth Amendment Bill was not passed
then. Now that we have passed it, I request
the Government to bring the price-page
schedule, and help to run the industry in a
better way and make it an effective medin of
mass communication. Please do not think
haphazardly. Think coolly and calmly and
bring in the next session the statutory price
page schedule.

With these words, I support the Bill.

SHRI K. NARAYANA RAO (Bobilli) :
Sir, last time when hon. members expressed
concern about the over-night increase in
the price of papers in resy to the
imposition of excise duty, we wete all shocked
for more than one reason. Firstly, when the
country has been facing suck a calamity and
excise duty was specially meant to meet that
calamity, would it be moral, legal and ethis
cal for any industry to take advantage of
that opportunity to make profits P Secondly
the reasom given by the industry do pot held
good. If any newspaper had really any diff
culties sbout the cost steuctueg, it could kave
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taken another opportunity to increase the
price. Synchronising it with this special occa-
sion clearly shows the behaviour of the capita-
lists in this country,

Actually what has been happening in our
economic system for a number of years now
is this. Whenever indirect taxcs have been
imposed, every industry including those
manufacturing consumer goods, has been
taking that opportunity to increase the price
of the commoditics thus creating inflationary
tendencies. Actually, the consumer has been
forced to pay not only the excise duty but also
the increase in the pricc which is far above
the excise duty. It is an elementary principle
of economics to meke a distinction between
direct and indirect taxes Direct taxes are
borne directly by the people on whom you
have imposed it whereas the indirect taxes are
passed on to the consumer. But we have now
a new economic theory under which when
the excise duty is passed on to the consumer,
it will be a little more than what is actually
imposed by the Government. It is happening
in this country. In fact, a part of the excise
duty is supposed to be absorbed by the indus-
try ; but, they are not only doing that but
they are passing a little more than the tax to
the consumer. This is a matter which the
Finance Ministry should look into. They
should ensure that whenever any excise duty
is imposed the price riscis only equal to the
duty because this unfortunate phenomenon is
taking place in this country. Government
should bring forward a comprechensive Bill
prohibiting the industries from increasing the
price over and ahove the excise duty that is
imposed from time to time. With these words
T support this Bill.

SHRI INDRAJIT GUPTA (Alipore) :
Mz, Speaker, as far as the intention of this
Bill goes, it is laudable and ¥ think every-
body here will support it. But we have to
pote that it required a national emergency
before the government thought of coming
forward with such a measure. It was not
until a large number of newspaper proprietom
decided to take advantage of the crisis con-
dition in order to raise their prices, it was
not till then that the government work up to
this need of having a statutory power with
theta to see that the prices for newspapers axe
ensured to the remling public, However,
better Iate than, never.
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Now that this Bill has come, I would
just like to point out that the considerations
which have been stipulated in clause 3 which
the Central Government will have regard to
when fixing prices have rather an ominous
sort of flavour about them. Once this statute
is applied in the case of any newspaper, or
group of newspapers, and these criteria are
to be gone into, including (d) which says
“all other relevant circumstance”, I am
apprehensive lest we should get into the same
kind of rut as the authorities have got into
when fixing the price of motor cars in this
country. The same kind of trouble will arise
again if all these factors have to be gone into,
and they are wide. “all other relevant cir-
cumstances”, I think is a phrase which pro.
vides the loophole for these newspaper pro-
prictors and we will find that there 1s a cons-
tant tendency for the prices to move up-
ward. Even if the government fixes the
maximum price from time to time, that
ceiling will tend to move in an upward direc-
tion gradually, as it happened in the case of
motorcars.

For one thing it is very difficult to imple~
ment it unless the government have any effec.
tive method of checking two very basic fac-
tors, and I do not think at present they are
able to check them. One is the question of
newsprint, the impioper purchase or procure-
ment of newsprint by some of the big news.
papers and disposal of that newsprint in the
black market. There 13 no need to dilate on
that. I think the Minister knows it too well.
It 1s a very long established, well flourishing
racket which is going on. I can speak of
Calcutta. While I cannot speak of other
places, I can assume that it is happening
elsewhere too. It is being indulged in by
Ananda Bazar Patrika and some other news-
papers, Attempts have been made from time
to time to prosecute them for this but nothing
much came out of it.

Then my friend, Mr. A. K. Sen’s paper,
BASUMATI, has been closed for some time,
One of the reasons for that, the so~called
financial difficulties, which they pleaded, is
known to everybody in Calcutts, It is a fact
that the newsprint which they had been gete
ting was being disposed of elsewhere and
was not being used for the propose for which
it has been procured. The evil has been
there, There is no check on this at all,
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The second factor is the question inflated
figures of circulation which obviowly are
resorted to in order to procure advertise-
ments. Now, there is some system, ABC
system and all that, which is supposed to be
foolproof. As far as I know, it has never
prevented newspapers from inflating their
figures of circulation, even if they want to,
and the cumulative result of all this is, as
Mr. Patel has said just now and has quite
correctly pointed out, that as far as the big
newspapers are concerned, which we are
reading every day, you see that sometimes on
one page of that newspaper, there is hardly
259, of the reading matter.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 109

SHRI INDRAJIT GUPTA: 759, or
even more is only advertisements. There is
nothingelse. The newspapers arc hardly
worth reading sometimes because of this.
This is a factor which, I presume, has to be
taken into account when determining the
price of papers, What is their actual circufa-
whetion figure ? What are the actual expenses
or is that they have incurred on newsprint,
illegal ther that newsprint is being properly used
being used as a source of further profit and
and what is the proportion of advertisements
revenue to their actual revenue carned from the
selling prices of these papers. I don’t know
whether the Government, having taken this
enabling power by themselves, is really
serious about going into all these facts when-
ever the question of fixing the prices arises.
If s0, 1 am apprehensive also that under the
present system there is going to be endiess
litigation on every order. On every order
there will be endless litigation. The orders
will be challenged in the High Court and in
the Supreme Court. I do not know whether
the old grounds on which the Price Page
Schedule was struck down will not be resur-
rected again. Of course, you have now got
powers by which that can be overcome, You
can if you want to. But that Price Page
Schedule Order which was at that time put
forward with some similar idia in mind was,
as you know, struck down on the ground
that it violated the Fundamental Right of
freedom of expression of the newspaper and in
order to delay this matter and obstruct every
time, under clause 3 an sttempt is made to
fix fair prioes on the basiy of consideration of
8o rauny factors including all other relevant
circumstances. Thete will be endiess litigation
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involved and these orders will be challenged
from time to time. So, the Government
should be very careful to sec what the legal
aspect of this is going to be and how they
can make it as foolproof as possible. Other-
wise, we are going to run into great difficul-
ties.

As the Minister herself has said in her
introductory remarks, there was no justifica~
tion whatsoever for the recent increase over
and above the excise duty. But why was
this opportunity taken ? What is the reason
for that ? That she does not tell us. None of
these newspapers pleaded that simply because
of the excise duty, they have to increase by
five or six or scven paisc. That was not
related to the cxcise duty. It was related to
something clsc. What was that somethingelse ?
Sume of the newspapers put a little announce=
ment in their columns saying that it was due
to the rise in the cost of newsprint. Did she
tell us something about that ? Did they go
into that ? What did they find ?

Increases generally are not justified. But
that did not prevent these people, it did not
prevent the same newspaper from increasing
the price in one city of its edition there and
not increasing the price of its edition in
another city. The THE STATESMAN did
it. THE TIMES OF INDIA did that. THE
INDIAN EXPRESS did it. The same news.
paper, the same company. There was no
explanation given whatsoever and even to-day
we do not know what exactly was their logic
behind it or what the Government think
about it.

Basically it is a question of monopoly
ownership. You cannot get away from this
and when shc replies, I would like the Minis-
ter to tell us once again since the session is
about to end in a day or two as to what has
happened to that proposal to bring forward
a Bill to diffuse the ownership of these mono-
poly newspapers. ‘The idia was put forward,
There was a big storm in the newspaper
circles and we were told that the freedom of
the Press is going to be extinguished and a
big hullabaloo was created and some Minister
came forward with some press statement and
50 on trying, I think, to allay the fears of
these newspaper magnates and saying, No,
No. It is not a Bill or anything. Just it is an
idea that has been thrown out and we wil be
very careful to see that nobody's legitimate
rights are encroached upon.’ and ®0 on and
so forth,
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After that, however, we find that nothing
more is being mentioned, about that Bill.
When the hon, Minister replies to the debate,
Y would, therefore, like to know from her
whether Government have got any firm deci-
sion or not to draft a Bill like that for the
diffusion of the ownership of these big mono-
poly newspapers and whether they will assure
the House that such a Bill will in fact be
brought forward at least at the beginning of
the next session. Without curing this disease
which has handed over the bulk of the
press of our country to a small group of
manopoly-owners, they will never be able
piecesmeal to solve these questions, namely
how to fix prices, what to do with newsprint,
what the policy regarding advertisements
shoukd be and s0 on and so forth.

What Shri Anantrao Patil has said on the
problems of big and small newspapers is
correct, I support the amendments which
stand in his name, because if Government are
going to specify the factors which should be
taken into consideration, then they should
specify the factors which he has mentioned as
well. Of course, the hon. Minister can say
that all that is covered by the phrase ‘all
other relevant circumstances’. But in that
case, nothing need be specified and Govern-
ment can simply say ‘taking all relevant
circumstances into account’. But Government
have not done s0; instead, they have spelt
out (a), (b), {¢), (d) and so on. In that case,
Shri Anantrao Patil has quite correctly, I
think, put forward the suggestion that the
following factors arc also relevant, namely the
guestion of circulation, the number of pages,
the relation between space for matter and
space for advertisements and .whether the
newspaper is a big one of a small onc. All
these factors are relevant, and these are the
relevant factors which must be taken into
account. I think that they should be spelt
out here so that this omnibus clause does not
become only a shelter for the newspaper-
owners to hide behind and to bring in certain
other things. Let the thing be specified as far
as possible saying that these aye the relevant
factors which Government are going to take
into acconnt.

These ure the suggestions that I want
make. Gonerally, the Bill is welcome. But
it should be streogthened and it should be
made move foolproof snd it sbould oot
beiome a edle thing Mpe the question of
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fixing of prices of motor cars, because other-
wise we shall be ending up like that in the
end. Finally, while supporting the Bill
generally, T would request the hon. Minister
to consider Shri Anantrao Patil's amendments
and see if she can accommodate them or
something similar to them at least, and to
tell us whether Government are really going
to come forward with that Bill for diffusing
the ownership of the monopoly newspapers
without which this problem can never be
solved.

SHRI AMRIT NAHATA (Barmer): I
also welcome the Bill. I fecl that this measure
has been long overdue.

One of the reasons why the prices were
increased during this period of emergency was
that the demand for newspapers became
inclastic during this period, and everybody
wanted to read as many newspapers as possi-
ble, and cverybody wanted to read each and
every ncwspaper, and, theicfore, the demand
was inelastic during this period.

AN HON. MEMBER : Not
but elastic.

inelastic,

SHRI AMRIT NAHATA ;: No, it became
inelastic. The rise in prices could not affect
the demand for newspapers during this period
of emergency. That is why the newspaper-
owners raised the prices. Otherwise, in
ordinary times, the tendency of big newspapers
is to lower the prices and not to raise the
prices, because during the ordinary times,
there is competition and the demand is elastic
and people tend to shift from one newspaper
to another which has a lower price compared
to the other one. Therefore, I find that there
is some element of contradiction between the
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So, in the ordinary state of affairs, it would
be Jegitimate if the newspapers are priced in
proportion to the pages they have, and there-
fore a rise in prices of big business newspapers
should be & welcome thing, and it should not
be 2 thing about which we should be con-
cerned, But since during this period of
emergency, when ecverybody wanted to read
newspapers, when national interests transcend-
ed all other political parties and class interests
by and large, the Indian newspaper industry
took a commendable restraint, took a very
healthy position as regards the national crisis
Except one dirty rag known as Cument, the
treacherous paper which stabbed at the back
of the nation effort and the editer of which
was detained—and I learn he has been released
and even during the pertod of his detention
the editor was kept in a hospital where he
could have his whisky,—by and large, the
newspaper industry did act with commenable
restraint. Almost the entirc press had a
unanimity and it stood by us, by the people,
stood by the Government and 1t stood by the
armed forces.

But I must take this opportunity to draw
the attention of this House to & signal failur
of our press correspondents, our war corres-
pondents. While the foreign newspaper re-
presentatives, foreign photographers, foreign
TV representatives, were at the front for
taking rare photographs of the actual fighting,
we did not sec any such photographs m our
newspapers. A photograph speaks a ot ;
columns of arucles and letters do not convey
anything, I must confess that our pres
photographers and our war correspondents
failed us during this period of crisis. (Inderrup-
tions). But by and large, we must say that the
Indian press behaved m a very responsible
manner and in a patriotic manner. The most
reprehensible thing during this period was this
rise in prices. I would request the Govern-
ment not to worry itself about the prices in
future, But the G nt must collect all
the increases in prices as a levy during this
period, Whatever increase in pricc there has
been it must be collected. Suppose a news-
paper, instend of one paisa, prices it at seven
paise, the entire seven paise incrense must be
sollected for the rofugses and for the Defence
Fund. Thet would be the coerect solution.
Or it can be used to compensate or to give a
rebaie @ the swoaller from which
the levy may be reduced and these increased
prices mumt he coliected by the Governunent as
& lovy, Tow it can te done logally, I do st
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know. But the Government must find out s
way in future, We expected that the Governe
ment would introduce a comprehensive Bill to
liberate our press from the monopoly clutches
to frec the press from the monapoly interests.
Today, by and large, our press is not free. It
is a slave. We do not have editors as such.
We have proprictors, and we do not se¢
cditorials in the press. We sec only pro-
prictorials mn the newspapers. Whatever the
jute magnates or the industrial magnates
demand, the editors have to write, They are
slaves of the proprietors. I would like the
Government to free these journalists, the
editors, and free the press from this bondage
of this big business monopoly. For that, we
were told that a comprehensive Bill to diffuse
ownership and management of the press would
be brought before Parliament. Nothing has
been heard of it in this session. We expect
that in the next , the Go will
come forward with a comprchensive Bill to
free the press and end the monopolists’ grip
over our press. Only then the freedom of the
press shall be maintamned in our country.

This is a very minor measure which should
have been brought in earlier ; after all, a price-
rise should not be the concern of the Govern-
ment. The major concern of the Government
should be to liberate the press from monopoly
ownership.

SHRI MURASOLI MARAN (Madras
South) : Mr, Speaker, Sir, at the outset, X
want to say that this Bill is unrealistic and
unwanted at this moment. Formerly, we were
given the impression by the Treasury Bench
that this levy was going to be a tempoarary
one, Now, the war is over and we are going
to have clections to the State legislatures also
sooner thay later. But st this stage, this Bill
is brought forward. I am afraid that this levy
on newspaper readerships is going to be a
permanent item. That is the irepression gained
by us.

11,00 hre.

It is stated in the Statement of Objects
and Reasons that there was some kind of
special situation in Calcutta, but the Govern~
ment firmly dealt with that situstion and now
they bave reduced the prices. The same teche
nique can be adopted for all other sowspapars
all over India. But instead of that, the Cov-
ement s wasting the thoe of the Howe by
bringing forward s B of his kind,



27 Newspapers

[Shri Murasoli Maran]

The Bill is unrealistic in the sense that it
has not considered the various aspects of
fixation of price of newspapers. The news-
papers cannot raise their price by the exact
price of the excise levy alone, For example
in Tamil Nadu we have to pay commission
to the wholesalc agent, and that agent has to
give commussion to the retail agent. I am
told that in a city like Bangalore all the re-
tailers have formed a powerful association
and they insist that they should be given 40
per cent commission. So, this Bill does not
take these factors into consideration.

This Bill freczes the prices of the news-
papers as they prevailed before 22nd October,
1971. But if somebody starts a new newspa~
per, he can fix his own price because it does
not come within the purview of this Bill. So,
this is an cscape routc for the newspaper
people.

Who is going to fix or control the price
of newspaper ? Is there going to be an impar-
tial Tariff Commission ? No. The Govern-
ment is going to take over the job of fixing
the prices. This is highly reprehensible in
the sense that Government means so many
things. Politics will play a predominant role,
and I think they are going to incur notoriety
which is unwanted. I suggest that the Press
Council may be given the duty of fixing the
prices. They will be impartial and they can
go into all the factors. The Government,
instead of taking up this onerous job on its
shoulders, should transfer it to the Press
Council as it is a competent body. In the
absence of a Tariff Commussion, it is a better
devace.

What are the factors that determine the
price of a newspaper P Not only the excise
duty, not only its cost. The advertisement
revenue is the major source of a newspaper.
You are controlling the price, but you are
allowing the newspapers, the big monopoly
newspapers, to raise their advertiscment
tariff. You are telling the Goenkas and other
presa barons that they should not raise their
price but they can  raise their advertisement
tariff, the Government will not stand in their
way. That is what the Government waats to
tel} them by this Bill. That is the impression
we get.  There is no restriction on  thoee who
are carning lots of profit by means of adverti
sements. The smallés and medivm newspes
pers do mot get enough  advertiements, The

comi-dan.!'ﬁ? s 3
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“There is no doubt that the advers
tiscment revenue forms an important
source of income of the newspapers which
in some cascs may be as much as 50 to
75 per cent of the total income,”

They derive 75 per cent of their total income
from advertisements. This Bill does not stop
it. They can play havoc and inerease their
profit, but Government is closing its eyes to
it

The excise duty on newspapers itself is
unrecalistic and unwarranted. The purchase
tax on newspapers is a tax on the newspapers
reading habit. You could have avoided it
and done something clse suggested by the
Constitution itself.  Article 269 envisages that
a tax can be levied not only on the sale and
purchase of newspapers but also on the ad-
vertisements published therein. Here is a
tax resource given by the Constitution itself
but Government have ignored it. They donot
want to touch the advertisements published
in big newspapers of monopohsts like Mr.
Goenka. On the other hand, they are taxing
the newspaper reading habit. The Fifth Fi-
nance Commission thorougly went into this
question and devoted a chapter to this aspect
whether to tax newspaper readers or the ad-
vertisements. They came to this firm conclu-

sion :

*Part of the burden of the tax may
indirectly fall on the Government of India
or the State Governments, unfortunately.
We consider that this is prima facie a rea-
sonable resource from which additional
revenues assignable to States could defi-
nitely be raised.”

They considered whether to tax the purchase
of newspapers, but they have come to the
conclusion that it is not advisable because the
newspaper reading public is very low in India
as compared to other countries. In a demo-
cracy, newspaper is & powerful weapon. So,
they have said firmly, don’t tax the newspas
per readers by imposing purchase tax, Instead
there is a gold mine : You tax the advertise-
ments. If you do that, the incidence of taxa~
tion will fall not on the reader but on the
publishers who are giants, Otherwine, thoee
who give the advertisements can afford to pay
it. Imtead Government has chosen to tax the
readers, Soonter this excite duty i restoved,
the better it will be for democracy in this
Yand,
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Sometime ago, we heard much about diff-
usion of newspaper ship, but nien-
tly it was leaked out to the public. Now we
are not able to hear such fiery speeches from
persons like Shri Raghunatha Reddy or Shri-
mati Nandini Satpathy. After the midsterm
poll, they have come to some kind of under-
standing. We know that during the mid-term
poll, one gentleman wrote that Mrs. Gandhi
was 8 communist. Now he says that Russia
is the greatest friend of India and there is
nobody else except Mrs. Gandhi who can lead
the country. These are boneless creatures.
They will fall at your feet today, but tomor-
row they will fling at your throat and stran-
gle it. Don't be disappointed. Be awakened
to the situation.

We find that everything that is there helps
only the big monopoly newspapers. Newsp-
rint allocation, for instance, is devised in such
a way that it would help only the big chain
newspapers. The smaller and medium news-
papers are not at all considered. They are
given a newsprint qouta and they are asked
to get it from the STC. In Madras, when we
went to the STC, they said, “There is no
stock”. So, we have to buy it in blackmar-
ket from the big newspapers. It is devised in
that manner. Therefore, I suggest that STC
should be asked by your ministry to have
buffer stocks, so that always they may be in
a position to supply newsprint to the smaller
and medium newspapers. Now, newspapers
which have a circulation of 15000 and below
are exerapted from this tax. But at the time
Government was considering diffusion of own-
ership, which leaked out, they said, that

I want to point out another lacuna in
this Bill. This Bill asks the newspapers not to
raise the prices. But there is a another possi-
bility, Prices have reached the saturati
point. The big newspapers can reduce the
prices so that by competition they can kill the
snall and medium type of newspapers. For
in the cnse of a big newspaper in

é%
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So, I would request the hon. Minuster ta
drop this Bill and drop the tax itsclf. You can
raise resources in some otherway. For exam-
ple, you can tax the advertisement revenue,
But perhaps the Constitution says that the
Central Government should collect the tax on
advertisements and give it to the States.
That is why the Centre1s chary of taxing
advertisement revenue. You have to recon-
sider the whole problem and bring forward a
broad-basced Bill.
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : Mr. Speaker, Sir, I shall confine
myself to the price aspect of the problem to
which the Bill is devoted. It does seem to
me that the assumptions behind the Bill do
not scem to justify such a measurc. There
may be other reasons for a measure of this
kind, but the justifications which the Govern-~
ment have advanced do not scem to be ade-
quate enough.

The first assumption is that previous to
the imposition of excise duty that is, before
the 22nd day of October, 197, the prices
were all right. Secondly, the newspapers
having circulation above 15,000 have been
the villains of the piece and that other news-
papers have not been offenders in this respect.
Thirdly, if the price is limited to the excise
duty, there can be no objection to it. If
that is 30, a comprehensive measure of this
kind may not be cosidered to be justified,
All newspapers having circulation of less than
15,000 are being brought under the purview
of this Bill, thatis, those who do not have
to pay the excise duty and 50 on are also
being brought under the purview of this
measure, Therefore, I should say, this instru-
ment can be uwed in & manner which
may not be in consonance with the freedom
of the press. It may well be that the price
control is made an instrument for news or
views control. That fear is aroused because
Government takes upon itself the responsibility
for fixation of price. The Government may
not have the necessary experience or expertise
in this matter and yet it takes upon itself the
responsibility for the fixation of price.

With regard to other commodities, thm

ﬁ:dz:?dca. 8o, I would cxpress my agree-
Prow Council, which also will have to develop
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responsibility of fixing the prices seems to
me a very onerous respontibility and the
Government, in the process, may be lending
itself to the charge that it is using this instru-
ment in a coercive manner,

I would also like to suggest that if the
Government thinks that in some other respects
also, thatis, in respect of the newspapers
which have got very low circulation, they
have a duty in this matter, I should think
that this Bill will prove to be a measure which
would come in the way of coming up of the
newspapers with very low capital.

1 do not know whether this kind of instru-
ment can also be placed in the hands of the
State Governments or whether the State
Governments also may not come up with a
measure— I do not know about the constitu-
tional postion—but if the State Governments
also come forward with measures of this kind,
then it will be a great force in their hands.

I would express myself in agreement with
the view that in some of the newspapers they
have been rather exceeding the limit so far as
the prices fixed for thewm are concerned and
in that respect I would like to suggest that
the Government should come forward with
some kind of a list of the newspapers which
have been responsible for this. Even, with
regatd to the illustrations that have been
given by the Government, it does seem to me
that these newspapers corrected themselves
after some time and they did not impose that
kind of price upon their newspaper readers
later on. So, the principle seems to be very
much limited but the powers that are sought
to be taken, seem to be very vast.

SHRIMATI NANDINI SATPATHY: 1
am grateful to the hon. Members for the
support they have extended to the Bill in
general.  Certain suggestions have been given
by some of the hon. Members and some
apprehensions have been expressed by other
members.

While supporting the Bill, the hon.
Member, Mr, Patel, pleaded for the Price
Page Schedule. He did not do it here only,

ted with the same thing. I would like
mention here that we have taken thiy thing
into conslderntion and we are gquite aware of

the fact that tmless the price is selted to the
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page, it will be very difficult for us as well
as for the readers as far as the newspapers
are concerned. So, we have taken this factor
into consideration. Whether we will bring it
in some form or in a different form, is a
matter to be considered still.

As far as the tax on advertisements is
concerned which Mr, Murasoli Maran has
suggested, I would like to mention here that
we have also taken this factor into considera-
tion and the Government is very seriously
thinking about this.

Some of the hon. Members here expressed
the view that the small and medium news-
papers should be helped and helped in a
proper manner. I fully agree with all those
hon. Members and I hope the hon. Members
are quite aware of the fact that it is the
pronounced view of the Government to help
the small and medium newspapers in all
possible manner But, I have no hesitation to
admit here. ...(Interruption). . . .that in spite of
certain efforts, we have seen that uptill now
it was not possible for us to fully help the
small and medium papers. I mean to say
that we could have helped them as much as
possible, But, still it is our constant effort and
we are all the time on the move to see that
the small and medium newspapers are helped
and helped in a proper manner. As far as
this aspect is concerned, I would like to say
that regarding the newsprint and regarding
the advertisements, we have taken proper
care to see  that the small and medium news-

papers. are helped.

SHRI R.S. PANDEY (Rajnandgaon):
May I know from the hon, Minister whether
the Government is considering the appoint-
ment of a commission to determine advertise-
ment income and the cost of production in
order to fix prices ?

SHRIMATI NANDINI SATPATHY :
This suggestion has been made & number of
times; it is something which should be taken
into consideration in the future.

Some hon, Members have cxpressed their
Wm.mmmhm
priot ns well as newapapens showing an infla-
ted fgure. With tho limied machinery that
we bave got at our dispossl we are trying our
hest to set that there wifl net be blackmarkets
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ing in newsprint. We are trying to put alfl
possible checks to see that there are no infla-
ted figures given to the Government by the
newspapers. We are trying to develop this
machinery so that we can have a proper check
on the newsprint, which is rather like gold to
us, and about the inflated figures of circula~
tion.

Hon. Member Shri Indrajit Gupta referred
to diffusion of ownership and the Press Bill
which was so much talked about. I can
assure the House that it has not been shelved.
During this session a number of questions
have been rased by hon. Members to which
we have given answer that an informal group
of Ministers had been asked to look into the
matter in detail and as soon as they have
finished a proper study of the whole situation,
Gouvernment would look into the matter and
I hope that something will be possible within
a short time,

SHRI INDRAJIT GUPTA : After they
have gone into the matter, you will go into
the matter ? Will you bring a Billin the
next session or not ?

SHRIMATI NANDINI SATPATHY :
It is cifficult for me to say whether it will be
possible for us to bring it in the next session
or not. I do not say that it will not be possi-
ble. At the same time, I want to repeat that
a group of Mimsters are informally going
into the matter....(Interruptions) As soon as
we have examined the whole thing, some~
thing will be decided. We have not shelved
it and we have no intention of shelving it.

Some Members say that now that the war
is over, there is no need to have this levy on
the newspapers. I think this feeling is not
correct. Hon, Members are aware that the
present phase is over ; still the country is
passing through difficult times as far as the
economic situation is concerned. Xt is for the
Finance Ministry to take a decition on it,

Hon. Member Shri Murasoli Maran ex-
pressed his apprehensions and said that while
deriding ahout these things, politics will
come into play and newspapers may have to
suffer, Some other Members also expressed
the view that politios will play » dominate
part while deciding about the price. T want
to misure the Hose~I think the Howse &
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awarc—that with regard to advertisement and
newsprint all these yecars Government have
seen that no partisan political attitude was
taken anywhcre. No politics will come into
play in this matter. This has got very
limited implication ; this is an cnabling Bill
which will simply give power to the Govern-
ment. If the newspapers on their own reduce
the price, then I hope the Government will
not have to do anything in this matter,

In my introductory remarks I appealed to
newspapcrs and I take this opportunity again
to say that they should sce that price does
not increase beyond the two paise levy. While
mentioning about this I think I have also
discussed this point about the price increase.
The newspaper people have said that the
incrcasc has got somcthing to do with the
increcased cost, particularly incrcase in the
price of newsprint. Shri Indrajit Gupta said
that we had not said anything on why they
have raised thcir prices. I mentioned that
the reason given by the newspapers was the
increased cost, increasc in the price of news-
print and because of that they have increased
the price. T have made this appeal earlier, today
also I say that if there is anything like that we
can go into the wholc thing ; it should be rclated
to the real increasc of anything ; it cannot
just be arbiitrary ; they cannot raisc the price
without having any relation to the situation.

SHRI INDRAJIT GUPTA : That means
that you admit that thc cost of newsprint
might have gone up.

SHRIMATI NANDINI SATPATHY : It
has gone up.

SHRI INDRAJIT GUPTA : It did not
go up in Bombay, only in Calcutta ?

SHRIMATI NANDINI SATPATHY :
There should be somc uniformity, some
relationship. The price of newsprint has gone
up but they should not have done likc this.
There should be some uniformity. T do not
want to impute any motive but I should say
that they should not have donc so at this
moment when the country was facing a threat
of aggression. . . . (Iuterruptions)

A point was raised by Shri Amrit Nahata
and Shri Shashi Bhushan ; thcy have made
certain suggestions which arc really encourag-
ing to us I hope thesc suggestions will  help
us in taking certain dccisions and fur-
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ther steps. With these words I commend the
Bill to the Housc.

MR. SPEAKER : There are no amend-+
ments except amendment No. 1 to clausc 3.
There are no amendments to the considera-
tion motion.

SHRI ANANTRAO PATIL: May I
oncc again request her to accept my amend-
ment and incorporate it in any form.

SHRI INDRAJIT GUPTA: We want

a division on this amendment.

MR. SPEAKER : Today wc have a lot
of work to do. We have accepted that we
would not take much time on this. I find that
somc hon. Members have sent their names for
the third rcading also. I hopc that they
would be very brief and confine themselves to
one or two minutes only.

SHRI JYOTIRMOY BOSU: Kindly
give me five to seven minutes, because I have
some important points to make.

MR. SPEAKER : The next Bill, namely
the Constitution (Twenty-seventh Amend-
ment) Bill is just a formal onec in nature,
but I know that Members would still like
to speak on it, and in fact, some Members
do want to speak on it. So, I hope that
those who want to speak on the third reading
will be very bricf.

The qucstion is :

«“That the Bill to provide for the
control, in the interests of the general
public, of the prices of newspapers with
a view to ensuring that newspapers conti-
nuc to function in thc prevailing condi-
tions, as effective mass communication
media and for securing their availability
at fair prices, be taken into considera-
tion.”

The motion was adopted

MR. SPEAKER : The question is :

“That clause 2 stand part of the
Bill.”

The motion was adopted

Clause 2 was added to the Bill.
Clause 3 (Power tofix maximum prices of newspapers)
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MR. SPEAKER : There is an amend.
ment to this clause standing in the name of
Shri Anantrao Patil. Is he moving it ?

SHRI ANANTRAO PATIL : The hon.
Minister in the course of her reply agreed 1n
principle, but I would request her to give an
assurance that all these points will be taken
into consideration in fixing up the maximum
price,

MR. SPEAKER : So, he is withdrawang
it?

SHRI JYOTIRMOY BOSU : No, there
is no leave of the House to withdraw it. I
am a known dissenter.

SHRIMATI NANDINI SATPATHY : 1
have already mentioned that we have taken
these factors into conmderation, though not
exactly in that form, but the entire idea
would be brought into the picture . .

SHRI INDRAJIT GUPTA : When ?

SHRI JYOTIRMOY BOSU : Let the
hon. Minister move her own amendment.

SHRIMATI NANDINI SATPATHY .
At the time of fixing the prices, we shall
definitely take these things into cunsideration.
I had said this earlier, and agan 1 assure
the hon. Member that we shall take thesc
things into consideration.

SHR1 JYOTIRMOY BOSU: If she
wants to do something, she can move an
amendment hete and now, and let it be put
before the House.

MR. SPEAKER : It is too late now.

SHRI ANANTRAO PATIL : I am not
pressing the amendment.

SHRI JYOTIRMOY BOSU : I dissent
to his withdrawing the amtndment from the

House. 1am dissenting, So, you may put it
before the House.

MR. SPEAKER : But he has withdrawn
that amendment.

SHRI ANANTRAO PATIL : T have not
moved the amendment. Sp, how does the
question of withdmwal acive ?
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MR. SPEAKER : Hehas not moved it at
all?

SHRI JYOTIRMOY BOSU : But then he
got up and spoke on the amendment, He
made a speech on it. What is he saying now ?

MR. SPEAKER : He says that he did not
move it. When I called clause 3....

SHRI JYOTIRMOY BOSU : He got up
and made a speech.

MR. SPEAKER : He says that he has not
moved it. When he spoke in the first reading,
he referred to it, but that was not the stage of
moving the amendment. On clause 3, when
the hon. Minuster has given certain assurances,
he has said that he has not moved the amend-
ment. So, what am I to do now ? I have to
accept what he says namely that he has not
moved the amendment.

SHRI JYOTIRMOY BOSU : He had said
just a little while ago that he was withdrawing
it. That proves that he had moved it. So, you
cannot treat the House in this way.

MR. SPEAKER : When he says that he
has not moved it, what should I do ?

SHRI JYOTIRMOY BOSU: He bhas
moved it. You may kindly check up from the
record.

SHRI INDRAJIT GUPTA: He has said
that he is not pressing it. That means that he
has moved it and he is not pressing it to a vote,
But we want to press it to a vote,

SHRI ANANTRAQ PATIL: May I clear
the position ? Before moving the amendment,
I asked the hon. Manister to give an asurance,
which she did, and, therefore, I did not move
it

SHRI JYOTIRMOY BOSU : I beg your
pardon, Sir, It is on record that he has sought
to withdraw it. What does he want to with-
deaw ? Surely, he wants to withdraw some-
thing which be hay moved ?

MB. SPEAKER: He bas waid that heis
not movieg the amendmeat, He cutegorically
snys that, So, whst am It0do?
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SHRI JYOTIRMOY BOSU : Kindly go
through the record. He said ‘I withdraw it’,
That means he had moved it.

MR. SPEAKER : Kindly do not do like
this.

SHRI JYOTIRMOY BOSU : Kindly put
it before the House.

MR. SPEAKER : What shall I put ? There
is nothing to be put.

SHRI JYOTIRMOY BOSU : Then what
did he withdraw ?

MR. SPEAKER : The questionis:
“That clause 3 stand part of the Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

SHRI JYOTIRMOY BOSU : This is out
of order,

SHRI INDRAJIT GUPTA : Ths is under-
mining the whole value of the Bill.

MR. SPEAKER: He has
himself !

The question 13 :

undermined

“That clauses 4 to 9, Clause 1, the knacts
ing Formula and the Title stand part of the
B

The motion was adopled.

Clauses 4 10 9, Clause 1, ihe Enacting Formula
and the Tuile were added to the Bill

SHRIMATI NANDINI SATPATHY: I
beg 10 move 3

““That the Bill be passed.”

MR. SPEAKER : Motion moved :
““That the Bill be passed.”

SHRI JYOTIRMOY BOSU : May Isay
‘better licde than mothing, buiter late than
never’. This trouble and defiance started
from the total monopolitiic control of the
Indian sewspaper industey madnly by 7 groups
which control 80 per cbnt of it, Thay ape the
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Birlas, Sahu-Jains, Goenkas, Mafatlals, Tatas,
Statesman and others, There are 650 dailies
and 10,000 weeklies out of which 7 groups, as
1 said, control 80 per cent of the cisculation.

The price-page schedule was defied. No
Bill has been brought forward to reintroduce
it. Newspapers do not reach our millions,
Thisis standing in the way of our national
progress. Itisa mecium for education, But
the readership is abnormally low. On 8.7-71,
Shrimati Satpathy said that Government would
be bringing forward measures and enactments
for curbing monopolies and other things, May
I ask what has happened to that assurance ?

I charge this Government with acting as
the saviour of the monopoly press who in
return are the saviours of Shrimati Gandhi and
her party. That is why Shrimati Gandhi
retains the portfolio herself so that she can
control even newspaper monopolists casily
through advertisements, quotas of ncwsprints,
bank and LIC advances. Nothing has been
done to control them ; on the other hand,
75 per cent of the advertisements has gone to 10
big ones. The remedy is to destroy the mono-
poly. What about the Newspaper Finance
Corporation Bill which was introduced 1n this
House ? It hag been shelved. Is it a fact that
the Prime Minister is sitting over the Bill ?

Now Government are confusing the people
with diffusion of newspaper ownership. It has
1n fact led to concentration of ownership. On
8.7.71 Shrimati Satpathy said that the Bill
had been referred to the department of Com-
pany Affairs. We¢ want to know here and now
what has happened to that,

Even today 60 per cent of the newsprint is
imported, There has been no growth of the
newsprint industry. There is widespread black~
marketing prevailing, The Anand Bazar Patrika
was caught redhanded ; but it was allowed to
go. The Basumati edited by a Congremsman,
Shri Asok Sen, was also caught redhanded in«
dulging in blackmarketing. But nothing has
been done, Shri P. 0. Verma got a quota bug
never brought out a paper. Nothing has been
done about it.

1 have sent the details of the black market
prices to the Minister. But so far, no reply
has come. A tonme of newsprint costs Rs.
1,400 at the controlled price, blt it bhas been
wid in the black warket & Re. 2,300 w
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Ra. 8,000, Onc group got 24,200 metric tonnes
of newaprint in one year, 1969-70, whereas 220
small dailies and 1,096 weekliesgot only 22,323
metric tonnes of newsprint. Seven big groups
of big monopolista grabbed 88,559 tonnes of
newsprint.

Is it true that out of a total advertisement
of Rs, 50 crores, only four per cent was given
to small newspapers? In the public sector,
advertisements to the extent of 85 per cent
went to the big press, and only 15 per cent to
the smaller ones. Ten large papers alone get
75 per cent of the advertisements, The private
sector gives Rs, 30 crores of advertisement
per year, and the Government finance one
group, the paid-up capital of which is Rs. 1.2
crores, to the extent of Rs. 10.6 crores which
was borrowed. The Anand Bavar Patrika gets
Rs. 60 lakhs from the public sector financial
institutions.

What has happened to the Press Commis-
sion? It was constituted 17 years ago, and
Mr. Gujral promised last year that there would
be a second Press Commission, but it is yet to
be fulfilled.

I would like to have areply on all these
points,

SHRI D. K. PANDA (Bhanjanagar) :
Sir, the present problem is very sumple. But
the whole thing has been sume what compli-
cated by the Government. The Bill's objective
as is sated, is quite clear. We could have
put a ban on further increascs beyond the
excise duty That would have been a simple
thing. As for the maximum price that is
going to be fixed and the manner in which it
is going to be fixed, the criterion that has been
fixed under this Bill--all these leave & lacuna.
Under clause 3(2) (d), “all other relevant
circumstances” have to be taken into considera-
tion, We are quite clear about the car prices
order, which was struk down by the Supreme
Court and 16 per cent return that was argued
about was upheld and 12 per cent return was
stoutly rejected. One can very well imagine
that the wame shall arise and this very Bill
cannat stend the scrutiny of the Supremc
Court because the emergency i3 going to be
lifved and after withdrawal of the emergency,
Article 19 will no longer remain in suspensisn.

e e e S o Sk o bt
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We are very well aware how the tycooms,
all the monopolists, big press-owners, have
been already conspiring to see that the 24th,
25th and 26th Constitution (Amendment) Bills
are struck down. There was also a conspiracy
to set up only a small newspaper editor or a
small journalist to sec that all these three big
constitutional amendments arc struck down.

So, I would like to draw the attention of
the entire House and the attention of the
hon. Minister to the very fact that already
there is a.**

MR. SPEAKER: Order, ordes. I am
not going to allow this. This will be ex-
punged.

SHRI D. K. PANDA: This is relevant
to what has ! d ; the proceed etc.
(Interruptions).**

L o

Thercfore, I plead that let there be an
appropriate tribunal for the fixation of prices
under this Bill.

MR. SPEAKER: I am so sorry. This
imputation will not be allowed on the record.

Now, the question is....

SHRI JYOTIRMOY BOSU: Sir, the
Minister should reply. She is there.

SHRIMATI NANDINI SATPATHY: I
think the points raised by Shri Jyotirmoy
Bosu are all of a general nature, They have
got nothing to do with the particular Bill.
Also, I may eay that I have replied to most
of the points while I was moving for the
consideration of the Bill,

As far as the Press Bill is concerned, I
have already said that we are comidering it,
and the Bill relating to Newspaper Finance
Corporation is ready.

It is not correct to say that the Prime
Minister is sitting on the file. Certain other
things are to be done; that is why it has
been delayed. It is coming in the nvext
seasion. M. Bosu should not rend politics into
everything.

Aboyt the Pres Commision—J do not

srExpunged ws ordered by the Chair,
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know whether I have referred to this matter
in this House on an earlier occasion in the
Rajya Sabha I replied that the Government
was considering the setting up of a Second
Press Commission at this moment,

MR. SPEAKER : The question is :
“That the Bill be passed.”

The motion was adopied.

——

11.52 hrs.

MOTION RE: SUSPENSION OF PROVISO
TO RULE 66

MR. SPEAKER : Before we take up
item No. 17, namely, the Constitution
(Twenty-seventh) Amendment Bill, we know
that it 1s very much inter-dependent on
item 18,

We have to go through the procedure of
suspending the proviso to Rule 66.

SHRI § M. BANERJEE (Kanpur): I
do not know how far it is correct but there
scems to be another Constitution Amendment
Bill, 28th Amendment, There is only one day
left,

MR. SPEAKER: That is why Iam
saying that the motion for suspension of the
proviso to rule 66 has to be moved, because
we are at the fag end of the session and I
wonder if we would be able to sit beyond
tomorrow. So we must be cautious about
these formalities. Shri K. C. Pant will move
that motion now.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): I beg to move :

“That this House do supend the
proviso to Rule 66 of the Ruley of Pro-
cedure and Conduct of Business in Lok
Sabha in its application to the motion for
consideration and paming of the Coostitu-
tion (Twenty-Seventh Amendment) Bill,
1970 in me much as it is depeadent upon

MR. SPEAKER : The question 15

““That this House do suspend the
provito to Rule 66 of the Rules of Pro-
cedure and Conduct of Business in Lok
Sabha in its application to the motion for
consideration and passing of the Constitu-
tion (Twenty-Seventh Amendment) Bill,
1971 in as much as it is dependent upon
the North Eastern Areas (Reorganisation)
Bill, 1971.”

The motion was adopled.

m————

11.54 hrs

CONSTITUTION  (TWENTY-SEVENTH
AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT): Sit, I beg to move :

“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Last week when the House considered the
North Eastern Areas Reorganisation Bill, 1971
I had given the broad dctails of the composite
scheme of reorganisation proposed for the
northeastern areas The present Biil seeks to
give cffect to certain aspects of the scheme.
We have also simultancously studied the re-
commendations made by the Administrative
Reforms G on the administration of
Union Territories with legislatures and felt
that the present opportunity should be availed
of to give effect to those rccommendations
also.

Clause 2 of the Bill seeks to amend  arti.
cle 239A s0 as to include Mizoram in that
article in order to enable this House to pass a
law providing for the creation of a legislative
asembly and a council of mimisters in that
Union Territory. Thin is part of the scheme
of reorganisation. When the Manipur Hill
Areas District Councils Bill of 1971 came up
before the Howse I had indicated that we
shall make a provision for continuing the hill
areas committee of the legislature. This was
s part of the safeguard intended for the
teibale in Magipur, Clamse 5 of the Bill secks
to give effect o this intention, Ordigarily the
il aress could bave boen declwied w



